Criminal cases/Complaints pending against MP/MLA
HARYANA

As on 28.02.2026

S.No. g?;&?&f the BafJEZ;Oallsson Ins/tli{%l:[ri on Disposal balgrll(;senallg on
0102.2026 28.02.2026
1 Ambala 0 0
2 Bhiwani 0 0
3 Charki Dadri 11 0 0 11
4  |Faridabad 0 0 0 0
5  Fatehabad 1 0 0 1
6  Gurugram 27 0 1 26
7  |Hisar 3 0 1 2
8  Jhajjar 0 0 0 0
9 |ind 0 0 0 0
10  Kaithal 0 0 0 0
11  Karnal 0 0 0 0
12 [Kurukshetra 0 0 0 0
13  |Narnaul 1 0 0 1
14 Nuh 4 0 0 4
15 |Palwal 0 0 0 0
16  Panchkula 6 0 0 6
17  Panipat 1 0 0 1
18 Rewari 0 0 0 0
19  Rohtak 2 0 0 2
20  Sirsa 0 0 0 0
21  Sonipat 0 0 0 0
22 Yamunanagar 2 0 0 2
Total 58 0 2 56




Details of pending cases against Mps/MLAs in the State of Haryana as on 28.02.2026.

IDistrict IName of the Court |[Name of[Name of MLA Sitting/ [Title of the case  |Case No. assignedCNR No. IDate and number|Police (Offence alleged ~ [Maximum IDate of filingDate of filingDate of filingDate offPresent status and its next date Stay, ifTotal no. oflNo. offNo, offExpected  [Comments by District and Sessions|
[Name IMP [Former in the Court of FIR Station |punishment (Challan icharge sheet (Criminal framing lany,  bywitnesses i itnesses  ftime offludge
IComplaint icharge higher lexamined |remain  tocompletion
lcourt be jof trial
lexamined

|Ambala INil

[Bhiwani INIL

MS. MEENAKSHI| ISOMBIR EX.MLA  |SUSHILA VSINACT/ 375/2025 |[HRCD03-002026- INI ACT 138 ONE YEAR 09.07.2025 09.03.2026
(Charki dadri YADAV, ACIM, SANGWAN ISOMBIR 2025 6 MONTHS |-do-
ICH. DADRI SANGWAN
IMS. MEENAKSH]| ISOMBIR EX.MLA |VINAY KUMARNACT/446/2025 |HRCD03-002372- NI ACT 138 IONE YEAR 11.08.2025 12.03.2026
(Charki dadri [YADAV, ACIM, SANGWAN VS SOMBIR| 2025 6 MONTHS |-do-
ICH. DADRI SANGWAN
MS. MEENAKSHI| ISOMBIR EX.MLA |[VINAY KUMARNACT/447/2025 |HRCD03-002373- NI ACT 138 IONE YEAR 11.08.2025 12.03.2026
(Charki dadri [YADAV, ACIM, SANGWAN VS SOMBIR| 12025 6 MONTHS |-do-
ICH. DADRI SANGWAN
IMS. MEENAKSH]| ISOMBIR EX.MLA |VINAY KUMARNACT/448/2025 |HRCD03-002374- NI ACT 138 IONE YEAR 11.08.2025 12.03.2026
(Charki dadri [YADAV, ACIM, SANGWAN VS SOMBIR| 12025 6 MONTHS |-do-
ICH. DADRI SANGWAN
IMS. MEENAKSH]| ISOMBIR EX.MLA |NIRMALA DEVINACT/467/2025 |HRCD03-002464- NI ACT 138 IONE YEAR 11.08.2025 12.03.2026
(Charki dadri [YADAV, ACIM, SANGWAN VS SOMBIR| 12025 6 MONTHS |-do-
ICH. DADRI SANGWAN
MS. MEENAKSHI| ISOMBIR EX.MLA |SAJJAN SINGHNACT/497/2025 |[HRCD0300280120 NI ACT 138 IONE YEAR 17.09.2025 09.03.2026
(Charki dadri [YADAV, ACIM, SANGWAN VS SOMBIR| 25 6 MONTHS |-do-
ICH. DADRI SANGWAN
MS. MEENAKSH] SOMBIR EX.MLA [Rajbir Singh, vsNACT/561/2025 |HRCD0300305720 INI ACT 139 ONE YEAR 14.10.2025 13.03.2026
(Charki dadri [YADAV, ACIM, SANGWAN Sombir Sangwan 125 6 MONTHS [-do-
ICH. DADRI
MS. MEENAKSH] ISOMBIR EX.MLA  |VISHAL INACT/631/2025 |[HRCD0300334520 INI ACT 142 ONE YEAR 15.11.2025 25.05.2026
(Charki dadri [YADAV, ACIM, SANGWAN SHEORAN VS| 25 6 MONTHS |-do-
ICH. DADRI Sombir Sangwan
MS. MEENAKSH] ISOMBIR EX.MLA  |KRISHAN VsNACT/1/2026 HRCDO03-000005- INI ACT 143 IONE YEAR 02-01-2026 16.03.2026
(Charki dadri [YADAV, ACIM, SANGWAN SOMBIR 12026 6 MONTHS
ICH. DADRI SANGWAN
MS. MEENAKSH] SOMBIR EX.MLA [SATYADEV VsNACT/11/2026 [HRCD03-000103- INI ACT 144 ONE YEAR 08-01-2026 06.03.2026
(Charki dadri [YADAV, ACIM, SANGWAN SOMBIR SINGH| 12026 6 MONTHS
ICH. DADRI [EX MLA
MS. MEENAKSH] ISOMBIR EX.MLA  |Suresh Kumar VsNACT/52/2026 HRCD03-000368- INI ACT 145 ONE YEAR 19-01-2026 19.03.2026
(Charki dadri [YADAV, ACIM, SANGWAN Sombir  Sangwan| 12026 16 MONTHS
ICH. DADRI [Ex MLA
[Faridabad  INIL
IAn
lapplication
for seeking|
lexemption
from
personal
lappearance
of  accused|
” jarnail singh|
wn ] has been|
a 15
I > moved  on|
ﬂ' 'g 0 0 the  ground|
Sh.  Tarun Singal,| - . ) £ o =] fthat a wrif
Fatehabad  [Addl.  Sessions-— [ of Jamail Singhig,, o Stae Vs Jamallp g5 g FIR No.  09acB, Hisar [70fP.C.ACt  |E S S N/A L [17.03.2026 further proceedings No  p1 0 21 petition -
(MLA Ratia) Singh = dated 29.01.2016] 2 1<) S .
udge, Fatehabad = E = = bearing No,
= S - - ICOCP-5327-|
4 = 2025 i
T B pending
before  the|
Hon'ble
High Court,|
(Chandigarh.
[The case|
was
ladjourned to|
further
|proceedings
It is submitted that in view of the|
directions contained in judgments|
. passed by the Hon’ble Supreme|
How'ble  (Court of India in Writ Peition
hasg direciedCvD No. 536 of 2011 titled
o adjoum‘Public Imeresll Foundaliqn &
5 witness filed2,Witness the case via mhe; YS‘ L\I/\r]uf)np O.f. Ind(l,e.l .1&
. by lexamined SOWi Li jorder ?\1“01639 arEdZOIrell Aflglm}A( l‘lm )
\Gurugram Zl:ijl\l\/flamsh Kumar, Sukhbir Kataria ~ [Former g:}_gi;ﬁm Vs, ;33’2131/;’013 COMI’?&?&&%H (Complaint Sec-5, Ggm 420 10 Years 09/11/12 109/11/12 09/11/12 No 11.02.2026 Decided No compllainam infa}x]r in prenolll?iizd lS[(:RM»I\£1-2 Kﬁ;'nar l?padhayam\/g& Unio:’agl
pre-charge  charge 113652021 ooy as el as the directions|
levidence. levidence. beyond  the| ) h
ldate ﬁxedct_)nveyed by Hon’ble High Court]
before ide letter No. 858/Spl/Gaz.11.17|
Hon’ble dated 22.07.2021, the Courts|
High Court concerned have been directed to|
dispose of such cases expeditiously|
by giving priority over and above|
other cases. 14.11.2025
iSh. Manish Kumar, Om  Parkash Vs HRGR03-050307- Argument
\Gurugram " | Sukhbir Kataria ~ [Former IComi/373/2022 (Complaint Sec-5, Ggm [156(3) 08.06.2022 08.06.2022  (08.06.2022 No 02.03.2026 NOTICE No No lon Point o -do-

IACIM Sukhbir Katria 2022

[Summoning




Sr.  |District IName of the Court |[Name of[Name of MLA Sitting/ Title of the case  [Case No. assignedCNR No. IDate and number{Police (Offence alleged ~ [Maximum Date of filingDate of filingDate of filingDate of[Present status and its next date Stay, iflTotal no. offNo. ofNo, offExpected  [Comments by District and Sessions|
No [Name IMP [Former lin the Court of FIR Station ppunishment (Challan icharge sheet (Criminal framing lany,  bywitnesses witnesses  |witnesses  [time ofJudge
(Complaint icharge lhigher lexamined |remain  tojcompletion
lcourt be jof trial
lexamined
ISh. Manish Kumar Om  Parkash Vs [HRGR03-052610- (Argument
15 |Gurugram . l Sukhbir Kataria ~ [Former N N |Comi/394/2022 (Complaint Sec-5, Ggm |156(3) 15.06.2022 15.06.2022  [15.06.2022 No 02.03.2026 NOTICE No No lon Point of] -do-
IACIM Sukhbir Katria 2022 .
[Summoning
. . . [Raman Sharma V| 166,166A,177,406, (One Witness|
16 Gurugram [, Manish Kumar, Bhupinder  SInghpoimer  Bhupinder  SinghCOMA/23/2024  IRGROS013579- oo ppaine lSadar 407,400,417,420,4 [10 Years 06.07.2020 20.03.2026, Preliminary Evidence No  [1Witmess  pre chargdll -do-
IACIM Hooda 12024 .
[Hooda 168,424,120B [Evidence
[Seven
itness
ISh.Rajat Verma,| . . Om Parkash Vs (132 [HRGRO3- . . [Witness  Listpartly
17 |Gurugram M Sukhbir Kataria  [Former Vikash ICOMI/74475/2013 0011832013 (Complaint Sec-5, Ggm 420 10 Years INA INA 19/09/2013 Na 25/03/2026, Evidence No INot Filed lexamined in N3 lone year -do-
pre  charge
levidence.
. . 227 13 Witness|
18 |Gurugram Dl-Rajat - Verma, Sukhbir Kataria ~ [Former State Vs Sukhbi HRGRO3- 262/2015 Sec-5, Ggm {420 10 Years 16/10/18 16/10/18  Na 12/11/18[11/03/2026, Prosecution Evidence No 15 Witess  [Examined [Two lone year -do-
cIM Etc. 0562892018
ICHI/6525/2018 So far.
INo Witness|
ISh.Rajat Verma,| . . (Omparkash ~ Vs. [214 [HRGRO3- . . [Witness  Listlexamined in|
19  |Gurugram M Sukhbir Kataria ~ [Former Naresh COMI/74832/2014 0057302013 (Complaint Sec-5, Ggm 420 10 Years INA INA 20/09/13 Na 08/04/2026, Stay Awaiting Order INo INot Filed pre-charge a one year -do-
levidence
(Charge
bo7 framed. 5
20 |Gurugram  DRaat  Verma, Sukhbir Kataria  |[Former [0 Parkash Vs HRGRO3- (Complaint Sec-5, Ggm 420 10 Years INA INA 29/09/13 Na  [17/04/2026,Awaiting Order YES  [10 Witness [V |Five lone year -do-
ICIM [Rohit 0063762013 lexamined in|
ICOM1/74881/2014
jpre  charge|
levidence
. [SIx Witness|
21 (Gurugram D:Rajat - Verma, Sukhbir Kataria  [Former [0 Parkash Vs Jy¢ HRGRO3-006626- |~ oaine—— [city 420 10 Years NA Na 01.10.2013 Na  [09.04.2026, Awaiting Order 'YES |6 WITNESS |Partly lone year -do-
ICIM |Akash Kataria 2013 lexamined
ShRajat  Verma State Vs Sukhbin232 IHRGRO3- 19 Witness
22 (Gurugram cIM Sukhbir Kataria ~ [Former IEtc. CHI/6531/2018 10562922018 [483/2014 Sec-5, Ggm 420 10 Years 16/10/18 16/10/18 [Na [Na 02/04/2026, Prosecution Evidence INo 21 Witness g;«af::med Two lone year -do-
) 234
23 Guugram [r-Rdat  Verma Sukhbir Kataria ~ [Former State Vs Pawan HRGROS- 952/13 (City 420 10 Years 07/04/17 070717 |Na Na 13/03/2026, Prosecution Evidence No b4 wrTNESS 8 Six lone year -do-
ICIM [Dawas 177222017 [Examined
ICHI/1266/2017
) 37 )
2 (Gurugram DRajat - Verma, Sukhbir Kataria  [Former ~ [otate Vs Sukhbi HRGRO3- W78/2014 SECTOR -5 420 10 Years 14/01/19 140119 |Na Na  [27.03.2026,Prosecution Evidence No D6 Witness P2 WiMeSSrpae e year -do-
ICIM Etc. CHI/192/2019 10054022019 lexamined
25 |Gurugram z‘}ﬁaja‘ Verma, Sukhibir Kataria  [Former ~ |0m Parkash VoCOMI614212018, HRGRO3-0722411-\complaint 420 10 Years 07/12/18 Na 07/12/18 Na  [25/03/2026, Evidence No 19 Witness ~ [Na Nineteen ~ fone year -do-
) 85 T
26 (Gurugram DLRaat  Verma, Umesh aggarwal [Former ~ [oie Vs Umesh HRGRO3- 15421 Kherki Daulal7,10, HUDRA Act |7 year 08.07.2021  28.07.2021 |Na Na  |04/04/2026, Prosecution Evidence No  [1Bwitess D% WiteSStyave lone year -do-
ICIM Aggarwal etc. 0453212021 lexamined
CHA/770/2021
27 |Gurugram D:Rajat - Verma, Sh. Dharm Singh [Former | Neeral Choudharyiy s op6a11 /5050 [HRGRO3-011644- i Udyog vihar [138/142, NI Act D year Na Na 20.02.2020 Na  [07.03.2026, Argument No 4 Witness || WO Witnessp lone year “do-
ICIM s Dharam Singh 12020 examined .
28 (Gurugram g‘ﬁalal Verma, Sh. Dharm Singh  |[Former N:gg]a lafnh‘;'i’r‘lj;‘;"yNACT/13926/2020 21—1(2%1203-023260- Complaint ity 138/142, NI Act 2 year Na Na 19.06.2020 Na 07/03/2026, Argument INO 4 Witness ~ |Na [Four lone year -do-
29 (Gurugram PP-Rajat - Verma, Sh. Dharm Singh [Former [ Neeral Choudharys p1 39552950 [HRGRO3-023259- o Ly 138/142, NI Act |2 year Na Na 19.06.2020 Na  [07/03/2026, Argument NO  l[4wimess  |Na [Four lone year -do-
ICIM s Dharam Singh 2020
30 |Gurugram [PhRajat  Verma, Sh. Dharm Singh [Former  [Neerdl Choudharyly, o5 550/5019 IRGRO3-104285- oo paine ity 138/142, NI Act |2 year Na Na 09.12.2019 Na  [07/03/2026, Apperance of Accused NO  ldwitmess  |Na Four lone year -do-
ICIM lvs Dharam Singh 2019
Sh.Rajat Verma,| . INeeraj Choudhary| I[HRGR03-104286- . . Witness  List]
31  (Gurugram oM Sh. Dharm Singh ~ [Former s Dharam Singh INACT/54558/2019 bo19 (Complaint city 138/142, NI Act 2 year [Na [Na 09.12.2019 INa 07/03/2026, Argument INO INot Filed INa INa one year -do-
32 (Gurugram P-Rajat - Verma, Sh. Dharm Singh [Former | Neeral Choudharyiy s p6594/7000 [HRGRO3-011927- e i Section-14 |138/142, NI Act |2 year Na Na 24.02.2020 Na  [07/03/2026, Argument NO I Witess  |Na IFour lone year “do-
ICIM s Dharam Singh 2020
. [District ~ President
33 |Gurugram (S:l}i&ajal Verma, [Umesh aggarwal [Former (Gargi Kakkar vs|COMI/467/2022 §£§R03—064955- IComplaint (Civil Lines 499 2 year INa INa 128/07/22 Na 20/03/2026, Consideration No 13 Witness B Witness  |Na lone year -do-
[Umesh Aggarwal
. . Sudan India Pvt
34 |Guugram PP-Rajat - Vermay Vishal  Parkashic;, o ILtd Vs Vasantdada74411 HRGRO3-101542- {0 joing IDLF-IT 138, NI Act D year Na Na 29.04.2023 Na  [06.03.2026, Apperance INO B Witness [1 Witness |Na One Year -do-
cIM Rao ) 2023
Sahakari Sekhar
ShRajat  Verma Vishal  Parkash Sudan _ India Pt HRGRO3-089293-
35  |Gurugram CJiVl ) i R Sitting ILtd Vs Vasantdadai41567 bo21 IComplaint IDLF-IT 138 NI Act 2 year INa INa 23.11.2021 Na 06/03/2026, COMPROMISE INO 13 Witness 1 Witness  [Na One Year -do-
a0 Sahakari Sekhar
ShRajat  Verma Vishal  Parkash Sudan _ India Pt HRGR03-029834-
36 |Gurugram CJiVl ) i R Sitting ILtd Vs Vasantdadal14093 022 IComplaint IDLF-II 139, NI Act R year Na INa 11.04.2022 Na 106/03/2026, COMPROMISE INO 13 Witness 1 Witness  [Na One Year -do-
a0 Sahakari Sekhar
7 wimess7 witness
filed byfiled by
37 Gurugram Dr:-Rajat - Verma, Sukhbir Kataria  [Former O™ Parkash Vs 1o 00 HRGRO3-001498- | o aing Sec-5 1420 10 Years Na Na 02.02.2013 Na 12/03/2026, ARGUMENTS NO omplainant inCOMPI2INANt [y One Year “do-
ICIM IDevender 2013 lin pre-
pre-charge
N charge
levidence. N
levidence.
. . [Religare  Finvest
38 (Gurugram (S:'}ﬁala‘ Verma, Ra})’“hal Prakashis;ing Lid Vs Vishalld7291 QH[ESRO}OUQOSM' Complaint Sec-53 138, NI Act D year Na Na 12.02.2026, Reply [Na 09/04/2026, Reply INO 5winess 0 witnes  |NA One Year -do-
[Prakash Rao




Sr.  |District IName of the Court |[Name of[Name of MLA Sitting/ Title of the case  [Case No. assignedCNR No. IDate and number{Police (Offence alleged ~ [Maximum Date of filingDate of filingDate of filingDate of[Present status and its next date Stay, iflTotal no. offNo. ofNo, ofExpected  [Comments by District and Sessions|
No [Name IMP [Former lin the Court of FIR Station ppunishment (Challan icharge sheet (Criminal framing lany,  bywitnesses witnesses  |witnesses  [time ofJudge
(Complaint icharge lhigher lexamined |remain  tojcompletion
lcourt be jof trial
lexamined
[The
revision
lpetition
lagainst .
. . 3 witnesses|
09.05.2011, buf09.05.2011, pummont 14 WItESSye i be
Ing order| fhave  been| .
laccused, but accused, . lexamined
/s 319 lexamined
Sh.Kuldeep Sh.Kuldeep lqua  other|
Cr.PC qua the| d and
MS. NEHA State Vs P. IHRGRB1-000821- 187 Dated 147,148,323,325,5 summoned orpummoned on [vas pecused 9T i o
39 (Gurugram  YADAV, ACJ (SD) Sh. Kuldeep Singh [Sitting tate Vs - Parveen oyysig2017 - . edgilaspur 2080233255 7 years pummoned  onsummoned oy, 25.09.24/06.03.2026, Defence Evidence ismissed|15 persons who| thin - One -do-
land others 2017 24.10.2010 06,452 IPC lan  applicationfan application| Iwitnesses ~ [Year
PATAUDI by ere
ws 319 Cr.pcu/s 319 Cr.pq s N lare to be|
. . Hon’ble finitially h
vide ordenvide order| . lexamined
Punjab jarrayed  as
dated. dated. land hccused  indud accused|
14.10.201 14.10.201 Sh. Kuldeep|
Haryana the challan Vats
High
(Court on|
16.01.202
4
40  |Hisa Sh. Khatri Saurabh-- Ram Niwas[Former State Vs Ram[PC/14/2025 HRHS0101196720 07/29.01.2016 |SVB, Hisar |7 PC Act 7 Years 18.09.25 18.09.25 27.01.2016 - [For charge /23.03.26 INA 22 0 22 - -
1sar IASJ, Hisar IGhorela INiwas
41 Hisar Sh. Khatri Saurabh-- Naresh Selwal Sitting State Vs Naresh  |PC/17/2025 [HRHS0101258820 (10/29.01.2016 |SVB, Hisar |7 PC Act 7 Years 07.10.25 107.10.25 27.01.2016 - Notice/11.03.2026 INA 122 0 22 - -
ASJ, Hisar
ISh. Manglesh Kumarj-- Subhash ~ ChanderFormer [Ram Niwas Vs /CRR/172/2025 [HRHS0101326820 [319/05.06.2024 (City Hansi  [307, 120B, 467, 29/10/25 - 29/10/25 - [Decided on 12.02.2026 - - k- - k- k-
42 [Hisar IChoubey, ASJ, Hisar Goyal Subhash Chander 471, 506 of IPC|
jand 25 Arms Act
Vhajjar NIL
Vind NIL
Kaithal NIL
[Karnal NIL
[Kurukshetra NIL
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DR SUSHIL 148,149,153A,379
44 |Nuh KUMAR  GARG/- MAMMAN SITTING - PTATE  VSscn7ioa |, HRNUOL002707 4001 05 5003 INAGINA  [54126,506:395 397 mprionsment  foriy7 3 23/03/2026 FOR APPEARANCE 50 0 30
ID&SJ, NUH ipe
148,149,153A,379
45 |Nuh G AN MAMMAN stTiNG [SIATR o VSscnazooae | ERNUOL00220946001 05 5003 INAGINA (395427436, 506 Imprionsment  forlgg; 3 05/03/2026 FOR PRODUCTION WARRANT bs 0 2
lPC
DR. RAHUL| 148,149,153A,379 .
46  [Nuh BISHNOI, AD&SJ| %ﬁ/ﬁﬁAAN SITTING S{ZATE VS ADILisc)1452024 ZH[ETUMOOHZG' 148/01.08.2023 [NAGINA  |A,506,395,427,201 Ii‘“ep“"“s'"e“‘ fork 110123 18.04.2026 FOR ARGUMENT ON CHARGE o o 20
Nuh ) 1,107,120B,180 IPC
IDR. RAHUL 148,153A,379B,42 .
47 |Nuh BISHNOI, AD&SJ - MAMMAN SITTING [ RATE - Voscnzaoae  HRNUOL002706 biaz01 05 5003 INAGINA  [7,435,305,397,201, mprionsment - forizg; 03 18.04.2026 FOR ARGUMENT ON CHARGE 53 0 33
Nuh 120B,180,107 IPC | ¢
[Palwal INil
(Court of Sh. Rajeev| 120B RW|
IGoyal Special . . ICBI VS Bhupinder| RCCHG 2015A| ’ Charge
48 |Panchkula [Judge , CBI Haryana g‘;‘g‘é‘:d“ Singhisiiing Singh Hooda &[PC/3/18 HRPK0100052420 |14 DATEDggB ACB‘g?Z’;Q\IAI;CB(D%lo year 02/02/18 02/02/18  |-NA- not For Pws 02.03.2026 No 367 o 367
|At Panchkula (joined| others 15.09.15 )IPC framed
lon 28.04.2023)
(Court of Sh. Rajeev| Bhupender  Sin hSitting
IGoyal Special Hoolzla e Sitting ICBI Vs Bhupinder| HRPK0100490720 RCCHG2017A/ CBI  ACB 120B/420 IPC and|
49 |Panchkula |Judge , CBI Haryana Moti L’al Vohra (Rajya Singh Hooda &|PC/16/2018 18 0008 DatedCHD 13(2)R/'W,  13(1)[10 year 01.12.2018 01.12.2018 |N/A 16.04.21 [For awaiting of Hon’ble High court order on 27.03.2026 Yes. 82 0 82
|At Panchkula (joined| Sabha) (died)|ors. 05.04.2017 (d) of PC Act
lon 28.04.2023)
(Court of Sh. Rajeev| Directorate [3and 4 of PMLA|
IGoyal Special [Bhupender ~ Singh{Sitting HRPKO01004503/20 lof IAct 2002 Charge
50 |Panchkula |Judge , CBI Haryana IHooda. Sitting (RajyalED Vs AJL ICOMA/42/2019 19 ICOMPLAINT  [Enforcement 3and 4 of PMLAJ7 year 26.08.2019 26.08.2019  |26.08.2019 not [For further proceedingon 27.03.2026 No 25 0 25
|At Panchkula (joined| IMoti Lal Vohra  [Sabha) (died) [ED Vs AJL o |Act 2003 8 year framed
lon 28.04.2023) ichandigarh
ICourt of Sh. Rajeev| [Bhupinder ~ Singh ICOMA/3/2021 [HRPK0100048820 [Directorate
Goyal Special [Hud . 21 lof Charge . - X .
51 |Panchkula |ludge , CBI Haryana Sitting ED Vs Bhupinder COMPLAINT [Enforcement [22d 4 of PMLAG o 15022021  [15.02.2021  [15.02.2021 ot |or awaiting submission of final report in RC/02/2016 onjy, gy o 34
At Panchkula (joined singh Huda & ors. of Act 2002 framed 27.03.2026
lon 28.04.2023) ichandigarh




Sr.  |District IName of the Court |[Name of[Name of MLA Sitting/ Title of the case  [Case No. assignedCNR No. IDate and number{Police (Offence alleged ~ [Maximum Date of filingDate of filingDate of filingDate of[Present status and its next date Stay, iflTotal no. offNo. ofNo, offExpected  [Comments by District and Sessions|
No [Name IMP [Former lin the Court of FIR Station ppunishment (Challan icharge sheet (Criminal framing lany,  bywitnesses witnesses  |witnesses  [time ofJudge
(Complaint icharge lhigher lexamined |remain  tojcompletion
lcourt be jof trial
lexamined
Court of Sh. Rajeev| Ram Niwas COMA/18/2025  |HRPK0100319420 IDirectorate
IGoyal Special . 25 lof Charge
52 [Panchkula Jud}ige , CBI Hal:'yana Former ﬁD Vs Sunil COMPLAINT  [Enforcement |24 4 of PMLAZ o, 06.08.2025  (06.08.2025 |N/A ot |Arguments on 01.05.2026 No 39 o 39
< umar Bansal Act 2002
|At Panchkula (joined| o framed
lon 28.04.2023) ichandigarh
(Court of Ms. Aparnal | FIR NO. 290
53 [panchkula [Bhardwaj  CIMIN/A  [Sanghi Ram Former  [0¢ Vs Sanghilcppazg19 HRPK0300429201 |0 Sector 14170 1pC 7 year 10.01.2019  |10.01.2019 |-N.A 12.06.20 .. 1osecution evidence on 06.03.2026 No. |15 1 4
lPanchkula. Ram ° pai12017  [Panchkula. =
Sh.  Sanjay, SDIM| _ Satvinder Rana  [Former State  Vs. SudhifCHI/255/ 2020 [HRPPA1001109 260 dated| g 457,380, 7 Years 09.07.2021 30.07.2021  NA 30/07/21 awaiting CFL report for 03.07.2025 INA 39 B9 0 B Months  [The requisite report has been|
[Samalkha letc. 12020 28.04.2020 E 406,120B, 34 IPC submitted by Sh. Sanjay, SDIM,|
= Samalkha in whose Court 4
L Criminal case bearing CIS No,|
. ICHI 255/2020 titled as State Vs.|
54 [Panipat [Sudhir etc. involving former MLA|
lis pending. No DW present. The|
as adjourned to 12.02.2026 for|
defence evidence. If any and|
larguments.
[Rewari INIL
== Balbir @ Bali [Former State Vs. Balbir |64 IHRRH01002 141, Kalanaur 302 ILife Imprisonment (19.09.2011 23.01.13 28.05.11 23.01.13 |Accused Dinesh @ Kala has been produced by jail authority, 51 51 (1
@ Bali 2902014 06.05.11 & Bhondsi, Gurugram through V.C. Accused Sunil @ Sulhar not|
27.08.21 present. An application for exemption from personal
lappearance on behalf of accused Sunil @ Sulhar filed. Heard.
In view of the facts mentioned in the application, personal Uudicial Officers have been|
lappearance of accused Sunil @ Sulhar is exempted for today| directed not to give unnecessary|
lonly. Further arguments have not been addressed. Learned ladjournments ~ except for the
Sh. Kapil Rathi, defence counsel for remaining accused persons requested for| lspecial/substantial reasons to be
IAddl. District & short adjournment for completion of their defence evidence and| . recorded on moving of written
55 [Rohtak Sessions Judge, for arguments on behalf of remaining accused persons as one of] Six months lapplication by the concerned. They|
IRohtak the main defence counsel is not present today. On their request, have also been asked to use video|
case is adjourned to 26.02.2026 for completion of remaining| lconferencing facility for|
defence evidence on behalf of accused persons as well as| lconducting court proceedings and
larguments in rebuttal on behalf of learned PP for State and lspeedy disposal of such cases.
learned counsel for complainant. The date is fixed as per|
request and availability of all the learned defence counsels|
representing all the accused persons. Accused Dinesh @ Kala|
lbe produced before the Court through V.C., if he remains in|
Sh. Mohommad|-- Mahant Balaknath Sitting Mahant Balaknath/961 HRRH0301568620 |-- [IMT,Rohtak (499,500,501 IPC |- - - 06.09.2021 Not X Application u/s section 311 Cr.P.C. moved. Copy given| 11 11 0 1-2 year
56 [Rohtak Sageer, Chief] [Vs Baljeet 21 Framed |Another application for placing the document i.e. pen driver| Ldo-
Uudicial Magistrate, lyet under section 94 BNSS also moved. Copy given. For replies|
[Rohtak. land consideration on the same to come up on 07.03.2026.
Sirsa INIL
Sonipat INil
. FIR NO. 149 420, 406, 409, 467,
57 [Yamuma  Ms. Indu Bala, Chiefl | Sh. Subhashi ey [State Vis Kusumeyy gy HRYNO3001542201ry \ gy Buria 468, 471, 120-BlLife Imprisonment [16/03/2021  [16/03/2021 |- 1080620 e case is fixed for 17.03.2026 for filing arguments. No 11 o 11 9 months
[Nagar udicial Magistrate (Chaudhary [Rani etc. 21 15/10/2018 IPC 21
B FIR NO. 21 Mining Act 21(1),|
sp [vamuna  Sh Sukfdev Singh Sh. Dilbag Singh [Former [0 Of Haryanaicp ng s [HRYNALOOIS1620p s ppy Partap Nagar 15,16 EP  Act}- 02.08.2025 |- L L (Consideration and next date - 07.03.2026 L L L L L
agar ISDJM, Bilaspur [Vs. Unknown 25 19.01.2024 120B, 420 IPC




